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CORRECTION ©OF ANSWER TO
U.S5.Q. No. 687, DATED 25-8-656

The Minister of State In the Minis-
try of Home Affairs and Minister of
Delence Supplies in the Ministry of
Defence (Shri Hathi): In the answer
given to part (b) of Unstarred Ques-
tion No. 687 on the 25th August 195,
regurding Ex-Ministers appoinicd o#
Chairmen of Public undertakings, for
‘onec’, two' may be substituted.
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Shri H. N, Mukerjee, Shrimati Renu
Chakravartty, Shri Warior, Shri
Sarjoo Pandey, Shri Indrajit Gupta—
the acceptance by the Prime Minister
of an invitation to visit the United
States in the present context of con-
tinuing US arms pact with Pakistan
and the US equivocation over Kash-
mir's accession to India.

Shri H N. Mokerjee (Calcutis
Central): You will forgive me, We
are not interested in listening to names
whoever is the signatory or not. But
we Are interested in the content of
it. That is why you will permit me
to say just a few words, in regard to
your decision which was communi-
<aled to me two minutes ago, that
you had not been pleased to permit it.
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Mr. Speaker: I would just put it to
Shri Mukerjee: if I allow him to
speak, can I refuse anyone else?

Shrl H. N. Mukerjeo: Could I make
a submission? We are functioning as
a group in this House and 30 many
of us have combined on the very first
day, and I do claim that we try to
behave in as responsible a fashion as
parliamentary conventions or regula-
tions require. We have, so many of
us, signed this request because we
felt it was important. We have found
the Prime Minister like a very coy
maiden saying yes and no at the same
time, at different press conferences
and talking all kinds of things which
cause complication and utter confu-
asion in the public mind. It seems
that only Parliament is the exclusive
forum from which Information would
be withheld. We have found reports
circulated by All Indla Radio and by
other sources that the Prime Minister
has sccepted this invitation to go to
America. Then the papers have re-
ported that In Calcutta he told the
Press that [t was only because of Pre-
sident Johnson convalescing at the
prescnt moment and he having a lot
of work in Parliament and in the
country to do, that he would be going
sometime after. But then again he
says this morning, according to a press
report, that his visit to America Is
something which other people are
talking about but he does not seem to
know. It is a very coy way of behav-
Ing. The country has enabled the
Prime Minister to add a great deal
to his stature; he it not like a shy
maiden caying yes and no at the same
time, when there are political impli-
eations in this. Only the other day,
he was congtrained to refuse to go to
America. At the present moment,
there iz the TS -Pak military paet
and from the United States despatch
of goods already promised to us had
been withheld. And, all kinds of
very Insulting pinpricks are  belng
practised on this country. In view
of thls damage to our honour and to
e intereets. 1a the Prime Ministar
golng to do this and evade Parlia-
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[Shri H. N. Mukerjee]

ment by making statements before
press conferences in o very equicocal
fashion? That is why, since political
questions were involved, we gave
notice of this and we wish you to
consider this.
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My submission to the House is that if
we allow this procedure to continue it
would not be possible to do the busi-
ness that we have in hand. An ad-
journment motion is to be tabled
where the matter is 3 very urgent one,
where the minds of the hon. Members
are 30 exercised that they cannot
procecd with any Government busi-
ness or whatever other busi-
ness there may be unless that matter
is first discussed and unless the Gov=-
ernment can give a satisfactory ex-
planation they would like to throw out
the Government. Ap adjournment
motion is tabled where the urgency is
such that if it is not discussed imme-
diately something is going to happen
which might just injure the interests
of the country so much that it might
be beyond repair. Unless thoss cir-
cumstances are there an adjournment
motion is not to be tabled. Here
mostly these are just asking for
information. Of course, they are
urgent ones, but there was
time enowgh when notices could have
Been given in the form of questions
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and information solicited. Even now
it can be done. Hven Short Notice
Questions can be tabled. 1 do not find
any reason in any one of these ad-
journmeny motions where unless they
are—any one of them—discussed just
now probably injury is pgoing to be
caused to the interests of the eountry.
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&hrl Surendranath Dwivedy (Kend-
rapara): Sir, it will be a very inter-
esting study if you just find out how
many Short Notice Questions are
actually refuscd and how many are
admitted.

Mr. Speaker: If I fAnd that any
Short Notice Question is 50 urgent that
it must be answered and the Minister
is not going to answer it, I will see
that it is put as the first quvstion on
the next possible date, That is what
T can dn.

Mr. Speaker: The Prime Minister
would make a statement on  several
issuca, 1 supposc, in two or three days.

The Prime Minister and Minisier of
Atomle Energy (Shri Lal Bahadur
Shastrl): On Friday, the 5th Novem-
ber.

Shrl Hari Vishou Kamath (lHoshan-
gabad): Does, Sir, what you have ob-
served just now, your ruling, if T may
call it, unfortunately, mean that what
has happened today, the procedure
adopled today, will not be a prece-
dent for the future?

Mr. Speaker: Iiis very unforiunate,
of course; Wut it is there
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Shrimati Renu Chakravartty (Bar-
rackpore): Sir, this is not a new
procedure. Formerly, when adjourn-
ment motions used to be tabled, the
Chair used to ask the Members who
tabled them to argue out as to how
the matter was within the purview
of this House and how it was a matter
of urgent public importance. Actually,
we have given up that practice. Shri
Kamath should know that this is not
a new procedure that we have follow-
ed today.

Shri Hari Vishnu Kamath: Why
should she object to what I said? 1
have supported her point of view.
What 1 asked was: “Does it unfortu-
nately mean that what has happened
today will not be a precedent for the
future?
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Shri Harish Cbandra Mathur (Ja-
lore): Some very important questions
which are exercising the minds of
hon. Members and the people in the
country have been mentioned in these
adjournment motions. Government
have also announced their intention wo
make certain statements, possibly on
the drought conditions and  other
matters. Would it not be much better
if the House is informed of the sub-
jects on which statements are going
to be made from the Government side
#0 that all this trouble may not be
there? Once it is known that a state-
ment is going to be made on a parti-
cular subje:t by the Minister of Food,
Minister of Home Affairs or the Prime
Minister, we on this side will feel re-
assured and hon. Members opposite

1 wrf qofiy

will not feel agitated. So, 1 would
suggest that procedure might be
adopted.

Mr. Speaker: If I disallow an ad-
journment motion it does not mean
that the same question cannot be
raised in any other form. There are
various ways in which a discussion
can be ralssd and perhaps | might
allow them if a notice is roceived pro-
vided they are important questions
which should be discussed. 1 have
only decided that they cannot be
allowed as adjournment motions; that
is all; not that they would not be dis-
cussed at all. If a proper notice b
given 1 will see that a discussion takes
place if the subject is Important.
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Shri Harish Chandra Mathar: I only
wanted to smoothen the procedure.

Shri §. M. Bamerjee (Kanpur): 1
have tabled a calling attention notice.
You have just now said that certain
calling attention notices are wunder
consideration.

Mr. Speaker: [ only said thot I ad-
mitted three of them,

Shri §. M. Banerjee: We are told
that the hon. Prime Minister and other
Cuabinet Ministers are going to make
some siatements. We find from the
paprrs that thers is going to be a long-
term agreement on PL 480, Since the
entire House knows that every bullet
which killed the jawans was supplied
by America, my only request is...

Mr. Speaker: What is his point?

Shri § M. Bamerjee:
making any comments. The renewal
of this agreement is in the offing
Since we are all very much agitated
on this question, let the Government
take us into confidence and let the
who'e matter be discussed before the
agreement is  signed. No decision
should be taken without consulting
Parliament.

1 am not

Mr. Speaker: Now to be

laid on the Table,
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Summary oF Rerort oF THE GOVERNOR
oF KERALA

The Mipister of Home Affairg (Shri
Nanda): 1 beg to lay on the Table a

Papers Laid 10§
Summary of the Report of the Gover-
nor of Kerala dated the 17th October,
1863, to the Union Home Minister.
[Placed in Library. See No. LT-
4990/65).

STATEMENT GIVING REASONS FOR IMME-

DIATE LEGISLATION BY RAILWAYS (EM-

PLOYMENT OF MEMBERS OF ARME
Forces) ORrpmwANCE

The Minister of Defemce (Bhri Y. B.
Chavan): 1 beg to lay on the Table a
copy of the Explanatory Statement
giving reasons for immediate legisla-
tion by the Railways (Employment of
Members of the Armed Forces) Ordi-
nance, 1865, under rule T1(2) of the
Rules of Procedure and Conduct of
Business in Lok Sabha. [Placed in
Library, See No. LT-4991'65.)

STATEMENT CORRECTING
5Q. 589 rr.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): 1 beg

(1) to lay on the Table a siate-
ment correcting the answers
given on the 14th September,
15685 to certain supplement-
aries by Shri Shree Naraymm
Das on Starred Question No.
599 regarding Finance Agen-
cies. [Placed in Library See
No. LT-4802 (5.1

ANSWERS T
Finance Acencies

{2) to re-lay on the Table a copy
of Notification S.R.O. 26564
published in Kerala Gazette
dated the Ist September
1964, containing Kerala Hill-
man Rules, 1964, under sce-
tion 77 of the Kerula Forest
Act, 1961, read with
(c) tiv) of the Proclumaiion
dated the 24th March 1965,
issued by the Vice-President,
discharging the functions of
the President, in relation te
the State of Kerala. [Placed
in Library. See No. LT-4838|
85.]
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